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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0.A. No. 346/91

RAKXNE 199
DATE OF DECISION_7=3=1591
NC Joseph
ep Applicant (s)
‘ Mr_ P Santhosh Kum& : Advocate for the Applicant (s)
Versus

Union 'of India rep. by the
Secretary to the Govt, of India
Ministry of Communications, Neuw Delhi
and others,

Mr V Krishnakumar, ACGSC

Respondent (s)

Advocate for the Respondent (s)

CORAM:
The Hon'ble Mr. SP Muker ji, Vice Chairman

The Hon’ble Mr. § Dharmadan, Judicial Member

Whether Reporters of local papers may be ailowed to see the Judgement? 7~h
To be referred to the Reporter or not? I

Whether their Lordships wish to see the fair copy of the Judgement? gl

To be circulated to ail Benches of the Tribunai? tw *
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JUDGEMENT

Shri SP Mukerji, Vice Chairman

In this epplication, the applicant who has been working
as Chowkidar on a contingent basis in the Perumancor Post Office

has prayed that the respondents be directed'to regularise his

service from the date of his initial appointment. For this,

he has relied upon the Department of Post & Telegraph's 0.M..

of 7th May, 1985 as indieated in para~5 of this application.
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2 We have heard the counsel of both the parties and gone
- : Fov i opphacomt—
through the documents. The learned counselﬁconcedes that the
' s~

applicant has not yet hsen made any representations to the
respondents seeking f£or redressal of his grievance for which
R _ .

he has come up with this epblication. The learned counsel for
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the fespondents indicates that if such a r epresentation
is filed by the applicant, it would be considered in
accordance'ﬁith.law.

3 In the qircumstances, me admit this application
gﬁd dispose\of the same with directioné;to the aoplicént
to file a represehtation seeking the:reliers as prayed
For'iﬁ the application alongwith*a;l‘neceésary documents
“within a period of tuo”ueéks from ﬁhe date of communication
of this ofder. We algo'direct the respondehts that if
‘such a representation is received from the abplicént,

' the; shé%l disposeAit of Qithin a period of two months
from its receipf in accqrdance uith law ana provide such

reliefs to which the applicant is entitled.
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